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Cel) -

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD.

0.A.No.769/97.

Date: 4~2-1999

Betwsen: : ‘

1.M.Bheemalinganna. - ) {
2.M.Suresh. .
3.Ngimatullah Khan. Applicants. : !

And . '

1.0irector of Inspection
{income Tax & Audit) ' |
A.R.A. Centre, E~2, ' '
Jhandewalan Extension, |
New Delhi - 110 055.

2.Central Board of Direct Taxes _
North Black, New Delhi 110 001 |
represented by its Secretary.

3.Chief Commigsioner of Income Tax,

Andhra Pradesh,- Hyderabad'. Respondents. |
Counsel for the Applicant: Sri G.Vidya Sagar. |
Counsel for the Respondents: Sri V.Rajeguwara Rao. |

Hon'ble Sri R;Rangarajan,member {a) |
Hon'ble Sri'E.S.Jai Par ame shuar ,Membar {J) |

0 R D E R,

(by Hon'ble Sri R.Rangarajan,Member (A)
Heard Sri K.K.Chakravarthy, learnad counsel for the i

spplicants and Sri V.Rejeswara Rao, for tha Rgspondents. |

This 0.A., is filed for the following reliefs:

i) to declare the amendment to Departmental :

C}I,// examination rules notified vide letter




- - - .
Y /
"-.. ’

No. A-34014/17/93-Ad.1X dated 2.3.1994
(annexure 11 at page 10 to the O.A.,)

as illegal and arbitrery and

ii) to declace the letter No.C.R.A/c.DE/Misc./1997
dated 23.5.1997(Annexure I Page 9 to the 0.A.)
| re jecting the reque ts of ths applicants
for special permission to appear in the

ensuing Departmental Examination to be

held in June, 1997 as illegel and arbitrary; and

iii) to direct the respondents ta parmit t he
applicants to appear for the Departmantal
Examingion for the Income Tax Officers and
Income Tax Inspectors without reference
to the amended Rule-IV of Departmental

Examination Rulaes.

When the 0.A., wasg taken up for hearing, the

- : - ted
leaJned counsgel for the applicants submitﬁ‘that the prayer in

the|G.A., has already been complied with by the raspondents

]

and |hence the 0.A., haa become infructuous.

counsel for the applicants the 0.A., is disposed of as infructuous.

No dosts.

S58S.

In view of the above submission of ths learned

/

,’Jf%%ziffag}s4aﬁT’6;g;;;;;;;;) (R.RANGARAJAN)

Mamber (J) Member {A)
q
A ) Date; 4-2-1999, lﬂhd%‘
Dictated in open Court, - At
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